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hether reporters of local papers may be alloued to see the 
judgmeritYes. 

To be referred to thercIorters  or riot? Iv 

3 • 	Thether Their Lordships wish to see the air c py of the 
judcmebt?Yes. 



tw 

J U d G ME N T 

K .P ACHL YM, V .0 • 	The selection of the Petitiorieras Extra J)epartmestal 

Packer of Joradagada Sub Post Cf f ice has beencncelied by virtue 

of the order passed by the Chief Post Master General, Orissa Circle 

who farrJ an irregularity to have been committed by the ampointing 

authority in appointing the petitioner to the said Post on the 

ground that the Petitioner was a good sports marl. Hence this 

application has been filed to 	tsh the order termisatirio the 

services of the Petitioner. I the meanwhile Opsosite tarty No.5 

has been anpointed on provisional basis. 

2. 	 4e have heard Hr. R.N.Naik banned Counsel appearing 

for the petitiorie:,Mr. swini Kumar .isra learned Gtanding Counsel 

for theP espondent bs.l to 4 and Hr. E .P.1ohanty learned Counsel 

for Conogite Party No.5. 

3 • 	 Mr. Naik learned Counsel f or the Petitioner submitted 

that is the present Hays sports man are beinc: given preference to 

encourage the sports of the Countrytherefore rightly the 

ansoisting authority baa selected the petitioner. r. Haik while 

making this su&ssion has completely forgotten the relevant 

provisions of the rules which envisages that certain criterias 

are to be •s:iopted in the matter of appointment of E.s.Packer and 

nowhere in the rules, it has been stated that a sports man will 

get preference. therefore, we do herebp co.rm the orfer of Chief 

Postmaster General ens hold that he was perfectly justified in 

ordering cancellation of the annointmest o the Petitioner .i4e 

\direct that the process A ection be made by the ctpeterit 

1 



authority consi.deri.-ict the case of all the candidates sposored 

by the employment exchange and apelicatLons which have been 

received fro ores market includinci that of the ntitioorr and 

Lposite Party ho.5.Whoever is found to be suitable by the 

competent authority ceeeiog the rules in view may be 	nointed 

and peadino fisal appointment, Opnosite Party No.5 will continue 

to act as .J .Packer shich was the order passed while dissosing 

of i4jSC. Case ho.160 of 1992. je nope and trut the fi.al 

selection will be completed wichin 90 days f rom the Sate of 

receipt of a cofly of the judgment. he competent authority is at 

Liberty to come to Ois cn indepenent conclusion withaut being 

influenced by the order ao 	in this c ase. 

4. 	 -hus, the application is accordingly disposed of. 

No Costs. 
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